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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
M.A. No. 03 OF 2025 in 0.A No. 209 of 2023

In the matter of:

KAPIL DEV & Anr

v/s

MUNICIPAL COMMISSIONER, LUDHIANA & ORS.

+ee...Respondent

Reply/Status Report to the Show Cause notice by
Jitendra Jorwal IAS, District Magistrate, Ludhiana

It is most respectfully showeth:

1. That undersigned is posted as District Magistrate, Ludhiana

Respondent No.3 and thus filing the reply.

2. That this Hon'ble Tribunal vide order dated 04.07.2024 had
passed the followings order, the gist of which is reproduced as
under :-

“18. In view thereof, we are clearly of the view that

construction raised on the area comprising green belt (Leisure Valley)

must be removed even by demolition of construction raised.
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19. Accordingly, we dispose of this original application by
directing the concerned authorities to get the green belt area cleared
from any encroachment and by removal of construction by carrying
out the demolition there of. This direction shall be complied with by
Municipal Corporation, Ludhiana under the supervision of, District

, Ludhiana and of Punjab Pollution Control

Board. The compliance report shall be submitted by Commissioner,
Municipal two months who if finds necessary, shall place the matter
before the Bench for further orders.

20.With the above directions, Original application is

disposed of.”

LIt is 1 itted that the i had already

issued directions for compliance with the orders dated 04-07-
2024, passed by the Hon'ble NGT, through letter no. 14980/M.A
dated 29-07-2024. Furthermore, a reminder was issued via letter
no. 26999/M.A dated 20-12-2024, reiterating the instructions for
compliance and directing the submission of the compliance

report to this office as well. (Attached at Annexure-A)

.In to that ional Commissioner, MC Ludhia

vide letter no. 954/AC/P/D dated 07-01-2025 has submitted
compliance report and informed that report has been submitted
to Hon'ble NGT on 06-09-2024 and actions taken report has been

attached at Annexure-B.
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5. That upon receipt of the notice dated 31.01.2025 (Attached as
Annexure-C) from the Honble NGT, the undersigned
immediately took cognizance in response to that undersigned
vide letter no. 2335-45/M.A dated 04-02-2025 called meeting on
07-02-2025 to address the situation urgently attached as

Annexure-D). During the meeting, a joint committee was formed

o ising the iti C i x icij Corporation,

Ludhiana; Assistant Commissioner of Police (ACP), Civil Lines,
Ludhiana; and the Tehsildar, Ludhiana (West), a site visit was.
scheduled, and directed to submit compliance report.

, necessary directions were issued for further

(Attached as E)

6. That in compliance with the directions and orders passed by this
Hon’ble Tribunal on 13.01.2025, the undersigned (i.e Respondent
No. 3) has duly filed a separate compliance affidavit dated 13-02-
2025 before this Hon'ble Tribunal. The affidavit details the
measures adopted to implement the directives issued by the
Hon'’ble Tribunal and presents a thorough account of the actions
taken, including the steps initiated, their current status, and the

efforts made to ensure full compliance.

7. The undersigned has followed the instruction passed earlier by
Hon’ble National Green Tribunal. The administration remains

fully committed to ensuring the timely and effective
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implementation of the orders passed by the Hon'ble Tribunal. It
is respectfully submitted that show-cause notice issued in this
regard may kindly be filed. Any instructions passed by the

Hon’ble Tribunal shall be complied with in letter and spirit.

Subsitted by

(Jitendra Jorwal,IAS)
District Magistrate, Ludhiana

Verification:-

Verified that the contents of para no.1 to 7 of the above
reply are true and correct to my knowledge as derived from the official
record. No part of the above reply is false and nothing material has

been kept concealed therein.

Dated:- |3-03-249¥ (Jitendra Jorwal IAS)
Place:-  LubHzANA District Magistrate, Ludhiana
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Office of the Deputy Commissioner, Ludhiana
(M.A Branch)

To
Commissioner
Municipal Corporation
udhiana.
No. 26999/M. A dated- 20-12-2024
Subject - Regarding the compliance of the order passed in OA No. 209 of 2023 (Kapil Dev V.

The Municipal Commissioner)

Reference-  This office letter no. 14980/M.A dated 29-07-2024,

In reference to the ject and related i ctfully stated
that the Hon'ble NGT. while disposing of the case, it o necesary cion betaken and
reply be filed in the Hon'ble Court

Tn this regard. you are kindly requested to take the necessary action, submit the report
10 the Hor'ble NGT, and send & copy ofthe same for informional purposes 1 tis ofce.

L,

For: Deputy Comm
Ludhiana

Endst. No: 27000/M.A dated- 20-12-2024

A copy of this order is forwarded to P.A to Deputy Commissioner, Ludhiana for

For: Deputy Commissioner
hiana
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o,
Deputy Commissioner,

Ludhiana
No.9S4/AC/P/D Date: 02/012025

Subject:  Regarding the Order passcd in OA No 209 of 2023 (Kapil Dev V/s Municipal
Corporation and others)

Reference;  Regarding your letter no 26999/M.A. Date 20-12-2024

In the matter cited above, the written statement had been filed before the
Hon'ble NGT on 6-9-2024, aficr taking the necessary action, complying the
Ordors of Hon'ble NGT passed while disposing off of case numbered in the
subject. Copy of written statement and report are attached herewith.

sd
Additional Commissioner
Municipal Corporation,
Ludhiana

(TRUE TRASLATION)
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Letter No. Date -

SUB:- Regarding compliance of NGT order passd in OA.No.20%f 2023 tted s (Kapil
VIS Municipal C

That the above noted case was decided by the Hon'ble Natonal Green Tribunl, Delhi on
04.07.2024 and in ab h ble Tribunal passed the fo

“18. In view thereof, we are clearly of the view that construction raised on
e area comprising green belt (leisure valley) must be removed even by demolition of
construction
19. Accordingly, we dispose of s original applcaion by divecing the concened
authorites 1o get the green belt area cleared from any encroachment and by removal of
consiracion by carrying out the demolion theseof. hisdiection shal e complied with By
Municipal Corporation, Ludhiana under the supervision of; District Magistrate, Ludhiana
nd representative of Punjab Pollution Control Board. The compliance report shall be
submitted by Commissioner Municipal Corporation, Ludhiana with the Registrar general of
this Tribunal within two months who if find necessary, shall place the matter before the
Bench for further orders.

20.With the above direction, Original is disposed of.”

In the above noted O.A followings actions has beei taken which are tabulated herein
below:-

‘ Srno. ‘ Description of Site: SmusofstlemperAppm\edMlslaPL!n,
u
T Offce o Muricipal Corporaion | No srcrondhamen o green baiLeiurs Valley)
Zone-D Ludhiana. as the site is earmarked in the notified Master
lan, Ludhiana.
2 [Binh & Deah Regsiration | It is submitied thai Municipal Corporation,
Office, Ludhiana. Ludhiana conducted a_ demolition driveon

04092024 and demolished the unauthorised

construction in Green Belt

3. | Scrap Yard and office of Junior | It is submitted that Municipal Corporation,

Engineer, Municipal | Ludhiana conducted a demolition drive on

Corporation, Ludhiana. 04092024 and_demolished the unauthorised

construction in Green Bel

4| Tord Shiva Statue in the Leisure | It s further submitted that in spite of our efforts

Valley, Near model Town |and negotiation with religious representative

Extension regarding removal of Lord Shiva Statue, they
ought more time to_identify the appropriate

place o rossablish Lord Siva Sat
5. | MJs Urban Tikka Restaurant, | Itis submitted that temporary shed of restaurant
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Model  Town  Extension, | has been duvloluhed by Municipal Corporation,
Ludhiana dhian;

Mis DS Enterprises, Model That it subried that M/s DS Enterprises has
‘Town Extension, Ludhian: used path in the Green Belt area of Model Town

doors of the premises opening towards green
belt have been sealed by Municipal Corporation,
Ludhiana

Mjs MP Py Palace, Model
Town Extension, near Block-C,
Ludhiana.

s AB Wines, Model Town | That it is” submited it approach
Extenion, near  Block- (pmmmu through green belt of Mis AB

Ludhiana. Wines has been demolished and entry of il
i shop has been made towards the of

g hL,m kym{u 5y 0y
‘The reportis submitted as per above.

e |
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INFORMATION REGARDING THE NATIONAL GREEN TRIBUNAL 0.4,
NO.209/2023 .
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Office of
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Municipal | N

Death
| Registation  office,
Ludhiana

[ Scrap yard and ofice of [ Encroachment of geen area ( eisure | Bespariment
uni Valley)as the site s ot earmarked i | ofice

notifed Master Pisn, Ludhiana.

| Junir Engineer,
| | munical  comporation, |
| lughiana

Lord Shiva Statue In the | Encroschment oF gréen area ( Leisure
Lelsure  Valley, Near | Valley)as the site i not earmarked in
ension.

M/s  Urban Tikka | The restaurant has sons
Restaurant, Model town | beyond is premises in
extension. lughiana

5 o 03 Enterries, | The estabihment has provided path | Ths buding
Model Town. Extension, | i the green belt rea of MOdel town | sesied by C.

| encro
Mis P Ply Paace | The esablshment has provided path | This buiding &
del Town Extension | in the green belt area of MOdel town | sesle by yc
| | Near Block.C Ludhiana.
|

| Extension to make approach uo'o the | Lodhiana,
|main road therey making an
R | encroschment, =
[0 . 5 s Hioar | e cxsbimer s provided path | This buiding s
) ling
| [Town_ Extension,  Near i he green bl re o g | o by MC
|| ook, Lughians, Extension o make approach uo to the | Ludhiana,
e 1030 thereby making sn
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BEFORE THE HON'BLE NATIONAL GREEN TRID!
ORIGINAL APPLICATION NO. 209/2023

UNAL, NEW DELHI-

INTHE MATTERS OF:
KAPIL DEV .APPLICANT

VERSUS

THE MUNICIPAL
ACTION TAKEN REPORT ON DEHALF OF MUNICIPAL

CORPORATION, LUDHIANA IN COMPLIANCE OF ORDER DATED
TRIBUNAL.

IT 1S MOST RESPECTFULLY SHOWETH:-

1, Sandeep Rishi, Ludhiana do hereby

Solemnly affirms and declare as unders-

1. That In this Original Applicatin, Hon'ble Tribunsl vide order dated

04.07.2024 had directed:-

“I8. In view thereof; we are clearly of the

(Lelsure Valley) must be removed even by demoliion of
construction raised.

19, Accordingly, we dispase of this original application by
directing the concerned aufhories (0 get the green bel area

by carrying out the demoliton thereof: This direction shall be
complied with by Municipal Corporation, Ludliana under the
supervisionof,  District  Magistrate,  Ludhiana  and

representative of Punjab Pollution Control Board. The
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complance report shall be submilted by Comlssloncr.
the Reglsrar Generl of
ary, shall

Municipal corporation, Ludiana with
this Tribunal within two monts who If finds necess
placethe matte before the Bench or further arders:

20t the above directions, Original applicaton s disposed

o
st i submitid that o complinne wih th arders pased by Hon'ble
icipal Corporstion had

Notional Groen Tibunal daled 04.07.2024, Mor
rected Assistant

{ssued a Letir 241 (D) B&R dated 16.08.2024 and i
ctio aganst unauthrized constrcton, whether
premises of Pork namely Leisure
croached upon the green

Town Planner o take
temporary or permaneat from the
Valley and other establishments which have e

s further submitted that Municipal Corporsion, Ludhiana
n dive on 04092024 and demolished  the

siruction in green belt viz Dirth and Death registration

unauthorized cons

 office and srap yard and office of Juior Engocer i Lesure Valey
w Distict ive of Punjab
Pollution Control Bosrd. Photographs of demoliton drive are annexed

ih 88 ANNEXURE 1. t s further submited that in spite of our

herowi

sy gt oo

place o re-cstablsh Lord Siva Sttue.

o copersion
e O Tha i s furter submitcd that temporary shed of Mis Urban Tikka
the green belt has been

Restaurant located beyond the premiscs i

Jd. Furthe
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MIs M.P Ply Palace and Mis D.S. Enterpris

e 07

. Model town exi

e ploughed and doors o the premvscs apening towards green belt area

have been sealed. Further, it is humbly submitted that approach road

(pavement) through green bell of Mis AS Wines, Model town extension

s been demolshed and iy ofthe wine shop has been made (ovards
e olher side. Photographs of demoliton driv e annexed herewith 23
ANNEXURE 2.

6. “That it is submitted thet Monicipal Corporaion, Ludhiana, has alway=

been very diligent in isking steps fowards creation of Green Belt for

bencfit of the residents of the city by providing betier environment

conditions.
7. “That it is further submitied that the action taken by the Municipal

Corporat iana has emphasized P

‘accordance with the directions passed by ths Hon'ble Tribunal.

wn
.
ay o 05578 20 et 'DEPONENT
Fl Gan g oW Commisslonet
VERIRCATIO S s

¢
ified ot Ludhiana of the OGth day of 2024 that the conlents of the above

are true upon the odvicereccived and belleved by me 1o be true. Restis by way of

ion before this Hon'ble Tribunal.

e ATTESTED AS IDENTIFIED b
‘ ’a 74 i - S Copersion
H s Nory Pubie, Ludiana (Pt o

\ 06 5Ep gy
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MUNICIFAL CORFORATION, LUDIANA.

Excin g,

[

Luibins

220y Ry
s noeafaif30

St g ol o NG e i 6172028

e Kopi v (et V73 e Corporst
D 0n 0407302 st . o soch ks Neona Green Tebrsl b pasd
Whoing s

18, i theref, e are clsry ofthe iew tht consirncion ried.
on the aren comprisi green bes (Lelsare Volley) muss be remored even by
demotiion ofcosinction e,

19, Accondingl, e dipese of this oigns eppllcaion by direcing the

ond b remavel of consirucion by carying o the demlion theref. Tix

sein . Dl Mo, L nd et of puried
Plain Cont B T conpnce et shl b st by

e bt et bl e et
befrethe Bench forfurtherexders
20, it the above diceions, Oigne pplcatons disposedo.”

diected 1o Vidly depue aay

v on dued
0409204 o cmpin b o $2

o Commissionr.
Mo Coporsion Lo

D

e ar s

fornfrmstion e :
Addiions Commissone,
nicipl Coportion Luiana.
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MUNICIPAL CORFORATION, LUDIIANA-

e Disit Mg
Ludbiana.

No 23K f3].2 e 4. 5202t

bt Wi complne f NGT o dncd 0473024 s 01 209 012023
e plcant VIS Masicipa Corporston 8O1r™

Green Titussl

aposd o byte o Nators! 3
e Notor Crecn Tiburd b0 s 1

Tt the above ot
Dol on 04072024 and in above s
llowings oder-

1, i e wear clarly fthe iew tht contracl it
e i e Ll V) st b remeret 7 7
dematiionof consiructon esed.

1. Accodint, we dipose of thi orginal cpplceion by aivcing the

by eo

co el coporaion, Ludhans it he Regisier Genere! o
s Tibanal ithin two months ko ) mater
bcfoe the Bench o further rders.

20 Wit the abovedivctons, Oriinlagplicton i disposed o

Threfore, you are requsied o kindly depute a0y 1
00092024 for complanc of sbove sid oder-

g isioer,
MusicieCorporaion Lubion.
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BY EMA
'BEFORE THE NATIONAL GREEN TRIBUNAL, NEW DELHI
M.A. No. 032025
In
OA No. 2092023
Kapil Dev & Anr. Vs Municipal Commissioner & Ors.
To,
1. CEO, Ludhi City Lua.
Municipal Cumbuunn Zone- D, Sarabha Neagar Ludhiana
Email:sclceo@gmailcom RESPONDENT NO.2
2. Deputy Commissioner of Ludhiana
Mii Secreariat Ferozpur Road Ludhiana
Email: de.dh@punjab.gov.in RESPONDENT NO. 3
. Iproscment Trust Ludhians
Email 6h s 2003000 co.n/
No.4

NoriC)

we tiled Application was listed before the Hon'ble Tribunal on
12012025 oy gl sson with 13.01.2025 & application are o, vhen
the Trby

c.umum., Ludhiana, CEO, Ludhiana Smart City L1d, Deputy c-mm sone,
iana, Cairman, Improvement Trust Ludhiana 1o show cause as 10 why aci
o ile compliance

reportat least three days before the next date of
9.Mr. Ankit Siwach, Advocate has appeared a
Commissioner, Munic  Corporatan Ludbions
11.List on 17.02.3035 for further considerat

ing fised.
wccepted notice on behalf of the

ey
2. Accondingly, take notice that, as directed in the o terms, you may i repor,
showing cton ke incomplace oforder a.ucu 07202

Tak otce to Show Cause 45 10 why proscuion (o commisson of otics

[t Ld of e NGT At 3010 or momecomphmn af ot
04.07.2024 be not passed against

K frh notcs e reort and esprse 0 Show Couse o b fhd e
ane weck i advance befor the nent date of esing L+, 1308 S filing which nec
order as deemed ft and proper shall be passed in accordance with law on the date fixed for
heaing.
5. Given under my hand and the seal of this Hon' bl Tribul, an tis 31" Janary 2025,
Note: (For Orders, Cause Lists & other information, ~please visit our website
s greentribunal gov i)

Trmyvs

(Arvind Kumar)
Deputy Registrar, NGT




Meeting Date-07.02,2025 S Time- 11.00

Office of the Deputy Commissioner, Ludhiana
(M.A Branch)

To,
1. Commissioner, Municipal Corporation, Ludhiana.
2. Sub Divisional Magistrate Ludhiana (East/West)
3. Divisional Forest Officer, Ludhiana.
4. District Education Officer (Secondary/Primary)
5. E.O Improvement Trust, Ludhiana
6. Naib Tehsildar Sahnewal
7. Enviromental Engineer, PPCB, Ludhiana. (All R.O Zones)
No. - 2335-45/M.A Date - 04-02-2025
Subject-  Meeting to review National Green Tribunal (NGT) Cases.

meeting has been scheduled under the chairmanship of the Hon’ble Deputy
Commissioner, Ludhiana, on February 7, 2025, at 11:00 AM at the Office of the Deputy
Commissioner, Ludhiana, to review the progress and latest status of the cases ongoing in the.
Hon’ble National Green Tribunal.

I this regard, a detailed list of the relevant cases is attached. I is kindly requested
that the concerned nodal officers/officials, along with the necessary records (Compliance Report).
ensure their presence at the said meeting.

Please give this matter due priority.

(List of cases attached)

sd-
For: Deputy Commissioner
Ludhiana

No.- 2346/MA Date ~ 04-02-2025

A copy of the above is being forwarded to PA to DC and Steno to ADC (G),
Ludhiana for information and necessary action.

sd-
For: Deputy Commissioner
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List of Ngt cases
1
se. Case Title Next | Concerned Dept. |
[ ™ Hearing (Nodal)
! .
1. 1129 0f 2024 Kanwaljeet Singh Vs SOP [RATET)
Disposed | ppcg, DFO, DEO (5/) |
orr
‘ 28912023 Lt. Col. Jasjit Singh Gill V/s Stae of Punjab Merged | 29.11.24 11
2| b OA 4652019 Exceuion Appiaion 33 of 2023 (Carcass | 20525 | i o e, e
1137 of 2023 Neclam Ranf and Ors Vs SOP [Baias
. 100225 | PPCe, SOM East
] !
165 072024 Acchru Ram Sharma Vs Siate of Punjab 21024 PGB
110225 | Reportto submit by
| Pocs
383 of 2023 President Garden City Welfare Socicty V/s State of | 22.10.24
Punjab 0225 NTSahnewal, PPCB
[ e o025 N O 207 02 K Do v e | 150135 J ppme— |
o Trust |
27.41. 24

& LA 815/2023 & NGT OA 546 02024

’“ 33573022 Niin Dhiman Vs St OF P & Ors. T4 S973025 “

MC, PPCB.
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Office of the Deputy Commissioner, Ludhiana
(M.A Branch)

ORDER

In compliance with the orders of the Hon'blc National Green Tribunal (NGT) in M.A'
No. 03/2025 in O.A No. 209 of 2023 (Kapil Dev & Ant. vs. Municipal Corporation & Ors.), dated
13012025, and in accordance with the directions issued by the Hon'ble Deputy Commissioner,
Ludhiana in the meeting held on 07-02-2025, the following committee is constituted:

[Sr.No. T Designation and Department
1 Additional Commissioner, Municipal Corporation, Ludhiana.
2. [ Asslslam Commissioner of Police (ACP). Civil Lines, Ludhiana.

B | Tehsildar, Ludhiana (West).

The constituted committee is directed to coordinate with the leaders of religious
organizations for the respectful relocation of the Shiva idol in accordance with paragraph 6 of the
NGT order dated 13-01-2025 and to ensure its installation in the nearest temple a the site. A report
on the action taken must be submitied to this office within two days i.c. by 10-02-2025

“This order comes into immediate effect.

For: Deputy Commi
Ludhiana

Endst. No: 3697-01/M.A dated- 07-02-2025
A copy of this order is forwarded for necessary compliance and information to:

1. Commissioner of Police, Ludhiana — for necessary action.

2. Commissioner, Municipal Corporation, Ludhiana — is requested that, in accordance with
the NGT order dated 13-01-2025, a site inspection of the relevant locations be conducted,
and after verification, the Compliance Report (in English) be immediately submitted to this
office as a reply. This will ensurc that the responsc is filed in court on time and that the.
Hon'ble NGT's orders are fully complied with.

3. Additional Commissioner, Municipal Corporation, Ludhiana — for strict compliance.

4. Assistant Commissioner of Police (ACP), Civil Lines, Ludhiana  for strict compliance.

nstructed to coordinate with the Joint Committee and ensure

foll compliance with the NGT direcives.

-sd-
For: Deputy Commissioner
Ludhiana
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